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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH. ALLAHABAD. 

Alla~abad thi$ the lOth day Gf MaX• 2004. 

Original Apfli@ation Ne. 486 ef 2004. 

Hen'~le Mr. Justiee S.R. Singh. Vice-Chairman. 
Han':ble Mr . D.R. Tiwari. Member- A. 

_ Jamuna Prasad- Saehan a/a 56- yecrrs 

5/C) Late Ramai Prasad 

R/o Vill. an& P.o. oaheli. 

Distt. Kanp\U' Nagar ( Denat) • 

•••••••••• Applicant 

Counsel for the applicant :- Sri K.N. Yadav 

VERSUS ------
1. Union of India thr ugh M/o P$st • New Delhi. 

2. Director. Postal Services. Kanpur. 

3. superintendent ef P st offiees. Kanpur Na~ar. 

4. SUb Divisional Inspector. western Divisi n. 

Kanpur Nagar. 

5 • Snyam Bihari Sachan S/o Late MU.tka Prasad 

R/o Vill. and Pctst- Daheli.Distt. Kanpur Nagar • 

• ••••••••• Respondents 

c ounsel for the respondents :- sri R.c. Jashi 

0 R DE R -----
By Hon'ble Mr. Justice S.R. Singh. v .c. 

The applicant was provisionally app inted as E.D.B.P.M. 

oaheli. Distt. Kanpur Nagar in place of Sri Shyam Behar! 

Sachan whe was put aff ~uty pending finalisation of disciplinary 

proceedings/judicial pr•ceedings a~ainst him. It appears that 

the disciplinary proceedings terminated in favour of Sri 
-

Shyam Behari sachan and. the refore. in terms of appointment 

erder itself the provisional appeintment ef the applicant 

came to ~rminated. The charge •£ the past effice was 
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handed-~ver by the applicant t sri Shyam Behari sachan en 

30.04.2004 (Annexure- 6 ta the o.A). Learned caunsel for 

the applicant has. however. submitted that the applicant 

was not afforded any Gpp~rtunity t shew-cause. We are f 

the view that the applicant was n~t entitled fer opportunity 

ef sh~~in~ cause in view ef the c nditions stipulated in the 

appointment order itself wherein it has been clearly stated 

that the appointment- sf the appl·±cant was pr visimnal in place 

of sri s.B. Sachan wh was put eff duty and that the s.s.P.o. 

Kanpur (M). Kanpur reserved the right to terminate the 

provisional app · intment at any time without notice and without 

shewing any reasen be£ re the period mentianed in para~raph 

2 of the app intment rQer. In the circumstances. therefore. 

we find no ground in the submissi n that the applicant is 

entitled f r appointment as E.D.B .P.r1. 

2. Learned counsel for the applicant then submitted that 

the applicant is entitled to alternative appeintment since 

he has worked on the post f r m re than 24 years • . We find 

sub·stance in the submission made by the counsel. In n .G •• 

P&T letter Ne. 43-4/77-Pen •• dated 18 .05.1979 and Cir. N • 

19-34/99-ED &Trg; dated 3 0 .12.1999 it has been clearly stated 

that efforts sheuld be made te give alternative ·empl~yment 

to ED Agent who are appointed provisionally and sUbsequently 

discharged frem service due to administrative reasons. if 

at the t .ime f discharge they had put in not less than three 

years• centinu us approved service and f e r that purpose the 

names f such previsienal appointees should be included in 

the waiting list of ED Agents discharged frem service as 

provided in D.G •• P&T letter No. 43-4/77-Pen dated 23.02.1979 

sub clause (2) of instruction (15) in swamy•s c mpilation ef 

service Rules fer Postal ED Staff pertaining t the method 

ef recruitment ef E~nts. 
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3. In the circumstances, therefere, we dispose e f the 

O.A at the admission hearing stage itself with direction 

to the applicant t• file a representatien seeki~ alternative 

app intment t the SSPO, Kanpur whe shall ce~ider and 

decide the same in accordance with rules within a perioa of 

two m nths fr m the date ef reciept of a capy of this order. 

No costs. 

Member- A. 

/Anand/ 


